OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL,ADDITIONAL BENGH
ALLAHABAD '

DATED: THIS THE 4TH DAY OF APRIL 1997

Hon'ble Mr. Justice B.C.Saksena vC
CORAM
Hon'ble Mr. S. Das Gupta AM

-.-,-.-‘—.—.

ORIGINAL ArFLICATION NO. 247/95

Lal Bahadur son of Ram Das

r/o village Ramsagara,P.0.(Kabirpur)

Nibhapur, Tahsil Machhalishahar,

District Jaunpur.i ------------ Applicant
C/A Sri B. R Yaday

Versus

l. Union of Indiga through its
General Manager,Northern Rai lway,

New Delhi .

N

« Divisional Railway Manager,
Northern Rai lway,Lucknow
3. Station Master, Bariyaram,
District Allahabade = « = = = o - o o o Respondents

PEe

C/R Sri A. V. Srivastava

ORDER

By Hon'ble Mr. S. Das Gupta _AM

This application has been filed seeking quashing
°f oral termination order dated 16.2.1994 stated to have

been passed by Station Master, Bariyaram. He has prayed

that respondents be directed to give workitothe applicant
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on the post of Vice-porter ot *$totion Bariysram.
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e The respondents hopf @taoted in the coumer
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2ffidavit thet due, o vaguenss of working details it

the Casuad lebour cérd furnished by the applicant,

the stotements mece by him reSg.d._a,in@ his working
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perioc coulc na(“': verified., They heye deniec thet
the ¢ pplicent hac _ever worked ¢S porter uncer orcer

of eny C o.m;uun aythority.

affic 1&“mamay1 i & more legil copy of the casual
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Oy - %ﬁglbw of = LhL {ore\olng, we dispose of
this &pp li:‘mtipﬂg with & direction to the & splicent to
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cerd available with him &nc the esponcents thereupon
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shall verifyihe working neriods mentioned in the

cesuel latour card from their own record and if the

claims regarcing working pario‘ js substantiated

“&ze his nome shell be entered in the Live casual labour
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ister and he shall be reengaced <nd considered
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for regula-risation on the basis of his seniority

determined on the besis of the number of working

ys, psrties to bear their own costis.

Member' (i) Vice=Chairmén




